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The 28th May 2015

S.0. 116, dated the 4th June 2015—1In exercise of the powers conferred by Section 7
of 'The Bihar Protection of Interest of Depositors (In Financial establishments) Act 2002
(Act 18, 2002), the State Government of Bihar, in consultation with the High Court of
Judicature at Patna, is hereby pleased to constitute the court of Chief Judicial Magistrate-
cum-Assistant Sessions Judge [Civil Judge (Senior Division)] posted and working in the
District Civil Courts situated in all the Divisional Headquarters of the State, as the
designated court for the speedy trial of the cases filed under "The Bihar Protection of Interest
of Depositors (In Financial establishments) Act, 2002";

(a) the Local jurisdiction of these Courts shall be the revenue limits of all
the Districts of the concerned Division;

(b) where the Chief Judicial Magistrate-cum-Assistant Sessions Judge is not posted
and working, the court of Additional Chief Judicial Magistrate-cum-Assistant
Sessions Judge shall be the designated court for the speedy trial of the cases filed
under the said Act;

(c) this notification shall come into force at once.

(F.No. A/Act-7/2003/3437/]J.)
By order of the Governor of Bihar,
AKHILESH KUMAR JAIN,
Secretary to the Government.
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